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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 19th February, 2021

$.0. 779(E).—In exercise of the powers conferred by sub-section (1) of section 43 of the

Prevention of Money-laundering Act, 2002 (15 of 2003) and in consultation with the Chief Justice of the
concerned High Court, the Central Government hereby makes the following further amendment in the
notification of the Government of India, Ministry of Finance (Department of Revenue), published in the
Gazette of India, Extraordinary, Part I, Section 3, Sub-section (ii), vide number S.0. 372(E), dated st

February, 2016, namely:-

In the said notification, in the table, for serial number 22 and the entry relating thereto, the

following serial number and entry shall be substituted, namely:-

(1) (2) (3) “)
“ . . . The entire state of
22. Rajasthan Court of Special Judge, CBI No. 3, Jaipur. Rajasthan.”.

[F. No. C-18015/3/2013-Ad.ED (Part 2)]
VIVEK MISHRA, Under Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,

Sub-section (ii), vide number S.0. 372(E), dated the 5® February, 2016 and subsequently amended
vide m_xmber S.0. 966(E), dated the 27® March, 2017 and S.0. 1420(E), dated the 5 May, 2017.

RAJASTHAN HIGH COURT, JODHPUR

No. Gen./11/03/2016/824 Dated: 24/03/2021

Copy forwarded to the following for information and necessary action:-

1. All the Registrars, Rajasthan High Court, Jodhpur/ Jaipur Bench.

2. All the District & Sessions Judges

3. Special Judge, CBI No.3, Jaipur

4. Special Judge, Communal Riots, Jaipur with a direction to transfer all the cases
covered under this notification alongwith connected cases, if any to Special Judge
CBI No.3, Jaipur.

5. AOJ Confidential/ RIS Estt./ SC Estt/ Statistics/ Budget/ Building RHC, Jodhpur.
6. AOJ Computer cell with a direciton to upload the same on high court website.
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